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such' accidents, ‘with a view the giving retief and
compensation for damages’ to ‘persons, proyﬁarty “and
the environment and: for matigrs connected therewith or
incidental thereto.

(c) The Tribuna! will be set up soon.

Clearance to Irrigation Projects

568. SHRI SOUMYA RANJAN : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the names :of major. medium and smali irrigation
projects from Orissa pending forestry clearance; and

{b) the present poslition of those projects and the
time by which they ‘are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (b). A Statement showing
names of major. medium and small irrigation projects of
Orissa pending under the Forest (Conservation) Act,
1980 alongwith their status is enclosed. As and when
complete detalls are received in respect of a proposal

processed expeditiously for a final decision.

STATEMENT

S.No. Name ot the project Status

Mnr")(fr ‘M.1P in Dhenkanal
district

Under process.

Baghua M.L.P. in Nayagarh
district.

Ambkhoi nallah M.I.P. in
Phulbani district.

Dabuka nallah M.I.P. in
Ganjam district .

Under process.
Under process.
Under process.

Bargaon nallah M.IP in
Spndergarh district.

Site inspection
report awaited.

6. Dharuagoth irnigation
Project in Angul district.

Site inspection
report awaited.

7. Pipalapanka Dam Project in
Ganjam District.

Site inspection
report awaited.
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569. SHR!I THOMAS HANSDA : Wil tha Minfster
of WELFARE be pleased to state :

(a) whather the Government have received
recommendation from Bihar Government to include the
Puran Caste in the Scheduled Tribes list; and

(b) if so, the details in this _regard?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) and (b). Yes, Sir. The
Government of Bihar recommended the inclusion of the
Puran Community in the list of Scheduled Tribes of
Bihar after considering representations regarding their
socio-economic conditions and the views of a committee
set up by the State Government which examined a
report of the Tribal Research Institute on the
Characteristics of the community. The Committee had
found Puran to be akin to Bedia, which is already
specified as, a Scheduled Tribe in relation to the State
of Bihar and to have a popwlation of around.4&7Luu.

Supply of Foodgrains to Gujarat

570. SHRI DINSHA PATEL : Will the Minister of
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government are aware that the
quota of sugar, wheat and rice released to Gujarat during
1994-95, 1995-96 and 1996-87 was far below the
requirement of the State;

(b) if so, the detalls thereof;

(c) whether the Government have been receiving
communications from the Gujarat Government to
increase the quota of these items to enable the State
Government to meet the demand;

(d) if so, the details theTeof; and
(e) the reaction of the Government thereto?

THE MINISTER OF FOOD AND MINISTER OF CiViL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRi DEVENDRA PRASAD YADAV) :
(a) and (b). No Sir. The position of allocation/lifting of
foodgrains and sugar, in Gujarat during the years 1994-
95, 1995-96 and 1996-97 (upto 'September 1996) are
as under :-

(in 000 tonnes)

Year ~ Wheat Rice Sugar
; Allo. Oft. Allo. Oft. ‘ Allo. Oﬂ1
take take take
1994-95 642.00 379.90 414.00 187.50 198.62
1995-96 835.50 42‘4.90 408.00 208.60, 206.13
1996-97 321.00 177.00 144.20

{upto Sept. 96)

297.40

108.24.

© Tfftake is 100%
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Thus the offtake  is much less than the allocations.

(c) to (e). Recently. Government of Gujarat had
requested vide letter dated 19.9 1996 for increase in
allocation of wheat from 53500 MTs to 70000 MTs and
rice from 29500 Mts to 35000 MTs every month and
additional allotment of 20000 MTs of wheat for
September. The State Government has again vide letter
dated 16.11.96 requested for increase in allotment of
wheat to 70000 tons of wheat. Such communications
are considered in the monthly meetings of the Inter-
Departmental Committee on allocation of PDS
Commodities. The requests from Government of Gujarat
were considered in the monthly meetings held on
18 10.96 and 19.11.96 The allotment for the month of
December 1996 was increased to 60000 MTs of wheat
and 35000 MTs of rice. The allotment ot wheat for the
month of January 1997 has been further increased from
6C000 MTs to 65000 MTs.

Import of Edible Oil

571 SHRI BANWARI LAL PUROHIT = Will the
Minister of CIVIL. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state-

(a) whether the Government have imported edible
oil during 1995-96 and 1996-97.

(b) if so. the quantum ot edible oIl imported and the
value thereot during the said period:

(c) whether the Government also propose to import
edible oil during the remaining period of the current
financial year: and

(d) it so. the details thereot and the reasons
therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) Yes. Sir

(b) The guantity ot edible oil imported by the
Government for the Public Distribution System (PDS)
during the financial years 1995-96 and 1996-97
and the CIF value thereof year wise. has been as
under :

Value

Year Quantity
(in lakh MT) (Rs. In crores)
1995-96 202 445.56

1996-97° 149 29550

*Upto 31 10 1996

(c) and (d) Presently the Government has not
proposal to import edible cil during the remaining period
of the current financial year in view of easy availability
position ot edible oils in the country
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[Translaion]
More Rights to States

572. DR RAMESH CHAND TOMAR
SHRI DEVI BUX SINGH
SHRI RADHA MOHAN SINGH

Will the Minister of HOME ‘AFFAIRS be pleased to
state .

(a) whether the Government propose to concede
more rights to States aspecially to Jammu and Kashmir.

(b} if so the details thereof together with the reasons
therefor

(c) whether the Government propose to concede
more rights to other States also. and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR;  (a)
and (d). The Government has already stated that it is in
favour of maximum autonomy for the Sate of Jammu &
Kashmir However. it is not possible or teasible to
indicate details in this regard at this stage

The Government is in favour of devolution of powers
and decentralisation of authority in political.
administrative and economic spheres At the second
meeting of the inter-State Council held on 15th October.
1996. the Council recognised the need for
comprehensive steps towards decentralisation of powers
in the realm of Centre-State relations and endorsed the
commitment in the Common Minimum Programme to
reform Centre-State relations 1n the light of the
recommendations ot the Sarkaria Commission

[English]
More Powers to States

573 SHRI ANNASAHID M K PATIL  Will the
Minister of HOME AFFAIRS be pleased to state

fa) whether the Chiet Ministers meeting recently
held at Delhi discussed the major issue of transter of
more powers to the States. disbanding of Central sectors
schemes and transfering funds thereunder to the States
to tormulate and implement schemes of area specific
benefit within set priorities and grant of more autonomy
to the States

(b) 1t so. the details of agenda discussed and
concensus arrived at

(c) details of follow up action taken/proposed to be
taken on the i1ssues on which concensus was arrived at:
and

(d) the details of progress made so far in delegation
of more powers to the States?




